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In pursuance of the provision of clause (3) of article 348 of the Constitution of India, the
oris pleased to order the publication of the following English translation of Notification No.
1084I614121xx1/2019, dated December 30, 2021 for general information.
) No. 1084/6/4/2/XX1/2019
" Dated Dehradun, December 30, 2021

NOTIFICATION
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The Domestic Help to Former Chief Justices and Former Judges of
High Court of Uttarakhand Rules, 2021

Short title, extent, L(1) These Rules may be called the
commencement and Domestic Help to Former Chief Justices
application - . and Fornier Judges of the High Court of
: Uttarakhand Rules, 2021.
(2) It shall extend to whole of the State of
Uttarakhand.
. (3) These Rules shall come into force from
the date of its publication in the official
- Gazette,
(4) These Rules shall apply to a person who
‘has been retired either as a Chief Justice
or as a Judge of the Uttarakhand High
Court.
Definitions 2. In these Rules, unless otherwise required
in the subject or context:-
(a) “Domestic Help” meansthe assistance ofa
helper to be provided to a Former Chief
~ Justice or a Former Judge of High Court,
- or to his or her spouse at the expense of
the High Court;
(b) “Former Chief Justice” mmeans a pcrson
who has been retired from the office of the
Chief Justice of thc High Court of
- Uttarakhand; .
(¢) “Former Judge” means a person who has
been retired from the office of a Judge of
- the High Court of Uttarakhand;
(d) “High Court” means the High Court of
Uttarakhand;
(e) “Spouse” means the surviving wife or,
husband as the case may be, of a Former
_ Chief Justice or Former Judge upon his or
.+ = - . her -death while—in" office- or -after
retirement.

Eligibility - . 3. A Former Chief Justice or a Former Judge
: of the ngh Court shall be entitled to avail
of the services of-a Domestic Help, if-
" (a) Retired form the High Court.

-
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Selection of Domestic . 4,

Help
Contractual 5.
app ointm_ent
Reimbursement 6.
Wages : 7.

Payment of Wages 8.

Spoilse e 9;

(b) No facility of a Domestic Help is attached

to the office or post to which the former
Chief Justice or former Judge is appointed
after retirement.

The Former Chief Justice or Former Judge
as the case may be, may at her or his

discretion select a person to be engaged as
Domestic Help.

The engagement of a Domestic Help
under Rule 4 shall be on a contractual
.basis and shall be available wmtil the
Former Chief Justice or Former Judge is
entitled to the benefi of the facility under

“Rule 3 and until the Domestic Help

performs duties satisfactorily subject to

" the certification of the Forier ‘Chief

Justice or Former Judge.

The monthly remuneration payable to the

Domestic Help shall be reimbursed by the
High Court to the Former Chief Justice or

_Former Judge, as the case may be, at the

end of every month.

The wages to be reimbursed by the High

Court to Former Chief Justice or Former
Judge for the engagement of a helper for

= Domestic Help shall be as natified by the

State Government time to time,

The Former Chief Justice or Former Judge
as the case may be, may engage the
services of one or more Domestic Help
but the High Court shall pay equivalent to

what is payable for one Domestic Help at
the rate prescribed in Rule 7.

' The facility, which is extended under the

aforesaid provisions to a Former Chief
Justice or Former Judge of the High
Court, shall be provided on the same

terms and conditions to the surviving

spouse of a Fommer . Chief Justice or
Former Judge, as the case may be, during
the lifetime of the spouse.
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Interpretation 10. In the event of any question or dispute -
- arising in regard to the inlerpretation of
these Rules, the Chief Justice of the High
Court shall be competent to. take a
decision in that regard which shall be final

" and binding in all respects.

Repeal and Saving 11.(1) Govenment order No, 178, dated 03 J uly,
© 2020 and as amended - Goverment order
No. 191, dated 28 July, 2020 issued by

" Law department is hereby repealed.
(2) Notwithstanding such repeal of the GO as
- amended GO specified in sub rule (1),
anything done or any action taken under
the provisions shall be deemed to have
been done . or taken under the
corresponding - provisions of  this
Notification, as if the provisions of this

-notification were in force at all material
times. -

By Order

AMIT SINGH NEGI,
Secretary.



